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2.4.96 Learned counsel Mr R. Dutta moves 

this application on behalf of 

the applicant. None for tie 

respondents. Perused tie 

contents of the application aid 

reliefs, sought for. Applicatbn 

is admitted. Issue notice on be 

• respondents by registered pot. 

Written statement within ax 

weeks. 
List on 20.5.96 for writtfl 

statement and further orders. 

4- 
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AI— 
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Mr.R.Dutta for the applicant. 

Written statement has not been submi-

tted. Adjourned for further order on 

5-7-96. Respondents may submit 

written statement in the meantime. 

'. • 6 

Member 

b 
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24.7;964 •  Dutt present 'f9if 	the 

applicant. Written 	statement 	has not 	been 

submitted. 
* V 

List for written statement and further 

order before Single Bench on 20.8.1996. 
14 	-% •. 	4 	,, 
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counsel Mr.R.Dutta for the 

applicant. None'for the respoflents. 
;., 	 k±*txfax Written statement has not / 
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None present'. Written statement 
has iiot been submitted. List for 

written statement and further order on 

3-9-96. 

Meiner 

/ 	
- 

 

3.9.96 Mr R.Dutta for the applicant. espoxi-

-.dents have not submitted written state- 

ment., 

Iist for written statement and 

further orders on 25.9.96. 

Mr Dutta requests to send. a copy - 

of this order to the Divisional Railway 

Manager. Lumding for information. Copy 

of the same may accordingly be sent to the 

aforesaid respondents. 	 I 1 

4-,-, 
Member 
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25.9. 96. 	None present. 

Vritten 	statement 	has 	not 	been 
submitted. 

tzr 	 List for order on 9.10.1996. 

1* 
Me6-e—r 
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9.10.96 	Mr R .Dutta for the app1ic ant. 
1ritten statement has not been suj 
tted. 

List for written statement and . 
further orders on 14.11.1996. 

Member 
pg, 
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14.1 1.96 	 Learned counsel Mr R. Dutta for 

• 	
the applicant. None for the respondents. Written 

statement has not been submitted. 

_oc 	
List for hearing on 	11.12.96. IN 

the meantime the respondents may submit 

written statement. 

Member 

n;k7 

Ii 

	

11.12.96 	Leave note of Mr. R Dutta, counsel for 

the applicant. 

Adjourned for hearing on. 31.12.1996. 

,. 	

. 	
The respondents may submit written statement 

with copy to the counsel of the opposite party 

in the meantime. 

Me 

trd 

I) H 

31.12.96 	Learned counsel Mr R. Dutta for the 

/ 
 14J

$./t4J4. (l((VJ li_ciA 	 applicant. Learned counsel Mr M.K. Choudhury 

. 	
for the respondents. Written statement has not 

been filed. However, Mr Dutta pi'eses for early 

hearing. 

List for hearing on 27.1.1997. IN the  

meantime the respondents may fiJ written 

statement with7to the counsel for the 

appalicant. 
ii 	 . 	 Merther 
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Mr. R.Diitta forthe applicant. 

None for the respondents. 

This application was admitted on 2.4.1996 

and thereafter notices have been duly served on 

resoondents Nos. 3 and 4. No one has ever 

appeared for the respondents except on 

31.12.1996 when learned Railway Counsel Mr. M.X. 

Choudhury appeared. No written statement has 

been submitted till date by the respondetits. Mr. 

R. Dutta has been insisting for early hearing of 

this application and the O.A. has been listed 

pr hearing today despite the fact that no 

written statement has been submitted. However 

today also no one has appeared for the 

respondents and no written statement has been 

submitted. Mr.. S.Sarma submits on behalf of Mr. 

B.K.Sharma that the hearing may be adjourned. 

However Mr. •Dutta submits that he may be allbwed 

to make his submissions. As already mentioned ,  

tf it is not clear whether Mr. B.K.Sharma ti1l 

appear in this: case. Mr. R.Dutta has been 

allowed to make his submissions and he has made 

submissions in part. Adjourned for hearing on 

12.2.1997 to enable the respondents to make 

their submissions ifdesire. 

Send copy of%  the order to all the 5 

respondents imme)ately. 

I 	* 27.9 
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12.2.97 Mr R.Dutta for the applicant. Mr B. 

K.Sharma for the respondents. 

Written statement has been submitted 

by the respondents. Let a copy of the 

same be served on learned counsel Mr R. 

Dutta. 

List for hearing on 26.2 .97. 

Member 

pa 
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• 	 26.2.97 	 Learned counsel Mr R. Dutta for t 

• 	• • 	 applicant submits that the hearing may be adjourn 
.fJ7 	 as he has received the written statement today. 

G- 	
• 	I 

List for hearing on 12.3.97. 
As / 

Member 

11 

nkm 

12.3.97 Mr R.Dutta for the applicant. None 
for the respondents. 

Rejoinder has been submitted by Mr 

Dutta today. 

List for hearing on 19.3.1997. 

Member 

IV 
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tA 

Mr.D.S,Bhattacharjeé counsel for the 

applicant. Mr.G.Sarrna Addl.C.G.S.C* for th 

respondents. 

List for hearing on 26-3-97. 

MeA 

It is a part heard matter before the Hon'ble 

Member (A). Let this matter be placed before 

the Hon'ble. Member (A) for disposal on 2.4.97. 

Vice-Chairman 



\ 	' 	 4.6.97 	Mr R.Iutta is present and ready f6r 

hearing. However. Mr S.Sarrna for Mr B.K. 

Sharma seeks short adjournment to enable, 

the respondents to produce the records.' 

Mr Dutta has no objection.. 

Hearing adjourned to 18.6.1997. It 

shall remain part heard. 

Sct -v 

Member 

/ 

	

18-6-97 	 Hearing is adjourned to 

\ 	
' 	25-6-97 

4 

Mn er 

• 	 im 

A'. 

25.6.97 	 Mr R. Dutta, learned counsel forthe 

applicant is present and ready for hearing. However, 

Mr B.K. Sharma, learned Railway Counsel, submits 

leave note on account of his personal difficulty. 

Hearing adjourned to 9.7.97. 

l. ,,1f 	• 	 '.. 	 . . . 	 Order dated 	7.5.97 	has 	not been 
VL  

complied with by respondent Nos.3 and 4. They 

are once again directed to produce the records 

on the next date of hearing, namely, 9.7.97. 

Member 

,4-i_---,-,-- 	4 
•)%S tf9fl 	j-i4q9 

nkm 

9.7-97 Mr.S.Sarma learned counsel on 

behalf of Mr.B.K.Shanna seeks for adjourn-

ment. Records called for have not been 
produced by the respondents. Hearing - 

adjourned to 23-7-97. 
The respondents shall produce 

records ca1id for. 
• 

Mther 
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O.A. 48/96 
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• 	

• 
2.4.97 	Mr M.Chanda mentions that Mr r. 

Dutta,counsel for the applicant is 

unable to appear today on account oi 

personal difficulties. Mr B.K.E3harrn,  

is present for the respondents. 

Hearing adjourned to 23 .4.97. 

Mem 

(11 .51 
23.4.97 	Mr R.Dtta,learned counsel for 

c\ u1- 2 	 the applicant. 

t?J11• 
	 Hearing adjourned to 7.5.97. 

:I i  11 
	 9 	
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Copy of this order may be 
furnished to the counsel 
of the parties. 

By order 

pg. 

Learned counsel Mr R.Dutta alan 

applicant are present. However, none is 

present for the respondents • Mr llitta 

submits that he may be heard. Mr aitta 

has been allowed to make submission. He 

has made his submission in part. He aJ.so 

submits that the respondents No.3 & 4 

may be directed to submit the record&1 

through which the * C laim of the 

applicant for over time allowances for 

the relevant period 17.2.91 to 3.10.92 

was rejected. 
Hearing adjourned to 4.6.97. espon-

dents No.3 & 4 are hereby directed to 

produce the records mentioned above throi 

gh which they had rejected the claim of 

the applicant for over time allowance 

for perusal of this Tribunal in order to 

arrived at a proper decision on 4.6.97 

positively. 
Serve a copy of this order on res-

pondent No.3 & 4. 

Member 
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23.7.97 	 Learned counsel Mr R. Dutta 

V 
for the applicant. Mr S. Sarma prays 

for adjournment of one week on behalf 

of Mr. the Railway Counsel. 

List for hearing an 30.7.97. 

Records shall be produced on that day. 

Mejibe 

nkm 

30.7.97 ' HEard Mr R.Dutta for the 

applicant and Mr B.K.Sharma for the 

respondents in part. At the request of 

Mr B.K.Sharma hearing adjourned to 

20.8.1997. 

" I q~ . 	

h'. 
Member 

20 .8 .97 The case has been heard at length 

on 13.7.97. However, for certain clari-

fication regarding existance of rest 

room in Luznding station in the face of 

a certificate submitted by Mr R.Dutta 

and also for production of records 

regarding over time allowance for the  

period 17 .2.91 to 3.10.92 as submitted 

by Mr R.Dutta for the applicant. Today 

however, a mention has been made by Mr 

S.Sarma,Advocate on behalf of Mr B.K. 
Sharma,Railway counsel for adjournment. 
Mr Dutta opposes to any further adjourn-

ment and therefore no adjournment allo-
wed and Mr aitta xgz.xbi&xzm has 

been allowed to proceed with his subrn.t-

salon • He also submits that he withdraw 

his request dated 7.5.97 for production 

COntch. 
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5' 

20.8.97 	of records. 

In the circumstances, Mr IXitta 
has been allowed to proceed with 

his case and submitted that he ±* 
has nothing more to say than what 
has been submitted in the earlier 

occasion. 

Hearing concluded. Judgment 
reserved. 

	

• 	 Mernber 

pg 

1.9.97 	Judgment and order pronounced 

	

• 	Application is disposed of in terms 

of the djrecjon contained in the. 

order. No order as to costs. 

Met er 
JL s7 

pg 
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:: 	: 
48 of 1996. 

DATE OF DECISION 	1791997. 

c 

ShriRak 	 (PETITIONER(S) 

Sri R. 	tta. 	 ADVOCATE FOR THE 
• 	 PETITIONER (s) 

VERSUS 

ESPONOENT () 

ADJEOR THE 

THE HON BLE' SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER. 

THE HON' BLE 

1. Whether Reporters of 1bcal papers may be alloued to 

• 	 see the Judgment ? 

2 To be, referred to the Reporter or not ? 

Whether their Lordships uish to see the lair copy of 

the judgment ? 

Whether the Judgment is to be circulated to the other 

Benches ? 

Judgment delivered by Honble Administrative Member 

	

• 	
• 	 -.$.• 	 S 	

•• 	•• 	••••• 	••• 	
• 
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CENTRAL ADMINISTRATIVE TRI BUNAL, GU WAHATI BENCH. 

Original Application No. 48 of 1996. 

Date of Order : This the 17th Day of September, 1997. 

Shri G.L.SanglyineAdministrative Member. 

r1 Rakesh ch.chanda, 
Qrs.No.T/30(B). Upper Babi Patty, 
Lumdi.ng, P.O. Luinding, 
Dist.Nagaon. Assaxn. 	 . . . Applicant. 

By Advocate &ri R .Dutta. 

- Versus - 

Union of India 
represented by General Manager. 
N.F.RailWay, Maligaon, 
aiwahati-11. 

The General Manager, 
NJ.Railway, Maligaon, 
Guwahati-li. 

3 • The Divisional Railway Manager (P) 
N.FRailWay, Lumding, 

4. The Sr.Divisional Commercial Manager, 
N.F.Railway. 
Lumding. 

S • The Chief Travelling Ticket Inspector, 
N.F.Railway. 
Lumding-7 82447. 	 . • . Respondents. 

By Advocate : None present. 

G.L.SANGLYINE.ADMIN I STRATIVE MEMBER, 

In this application the applicant prays for 

a direction to respondent No.3. and 4 for production 

of all relevant records including the case file for 

perusal of the Hon'ble Tribunal, to quash the order 

passed by respondent N0.3 under No.EB/177(compu) 

dated 24.3.95 (Annexure A/20) and for a direction for 

payment of over time allowance for the extra hours 

of work performed by the applicant between 17 .2.91 to 

/ 	. 3.10.92, in the similar manner as his other over time 

contd. .2 
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vouchers have been passed and to pay 18% interest 

from the date of payment was due. 

2., 	According to the applicant the post of 

Conductor in the N.F.Railway was redesignated as 

Head Travelling Ticket Ibcaminer in 1993-94 and was 

again designated as Conductor now • He is a Group 'C' 

employee under ?J.P.Railway and is working as Conductor 

and posted at Lumding under respondent No.4, the 

Senior Divisional Commercial Manager. He is classified 

as a continuous worker under Hours of Employment 

Rules 1961. The rostered duty hours of a continuous 

worker is 48 hours and statutory limit to which he can 

be put to work is 54 hours per week. Whenever a 

continuous worker works beyond the roètered hours, 

he becomes entitled to over time allowance at the rate 

and in the manner prescribed. Further,according to 

the applicant he had performed duties in excess of 

the prescribed hours in various spells from 17.2.91 to 

3010.92 as narrated in the present application. The 

applicant was not paid the over time allowance claimed 

by him and was agitating the matter both before the 

authorities concerned and before the Tribunal by 

filing O.A.No.37/94, which was disposed of with 

directions on 6.4.1994. Subsequent to that the Divi-

sional Railway Manager(P), NJ.Railway, Lumding, 

respondent No.3, issued a letter No.EB/177(Compu) 

dated 24.3.95 stating that : 

.1. Nyou are not entitled to 0.T.A# as 
you are performing duty of Hd.TTE 
as per 'link diagram' and accor -
dingly 'consoli3ated travelling 
allowance' was paid to you through 
your salary bill like other Trave-
lling Ticket checking staff of the 
division. 

11 	 contd.. 3 
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The applicant is aggrieved with this order and has 

submitted the present O.A. The contention of the 

applicant is that he was not holding the post of Head 

TTE during the material period, that is, 17 .2.91 to 

3.10.92 and therefore, this order was issued under a 

misconceptiOn. In the written statement the ground 

given by the respondents was that he was not entitled 

to over time allowance as TFE's rest room was available 

at Lumding station. Relying on para 8 of AIR 1978 SC 

851 Mr Dutta submitted that the respondents cannot 

now change their stand indicated in the impugned order 

dated 24.3 .95 at any rate • He submitted that in his 

rejoinder which was served on the Railway counsel on 

12.3.91 he had enclosed a certificate from the Station 

Superintendent, OPT, N.P.RailWaY, tumding which 

reads as below : 

"Certified that their is no Rest 
Room for TTE's in Lumding Division 
since 1990 • Once upon a time 
TTE's Rest Room was provided at 
LMG. But due to shortage of care-
taker, lilen & utensils it can't 
be utilised. As a result it was 
closed." 

In view of this certificate he submitted that there is 

no ground for the respondents to refuse over time 

allowance to the applicant, In the written statement 

it is stated that when there was no rest room in the 

originating station over time allowance is paid to 

the TTEs aiongwith consolidated travelling allowance. 

Moreover, the applicant himself was paid OTA by the 

respondents as Travelling Ticket Checking staff since 

1982 and even in 1995 and 1996 with consolidated 	- 

l4 

contd. • .4 
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travelling allowance, which shows that the grounds given 

by the respondents for refusing OTA for the period under 

consideration is without any valid foundation. Under the 

circumstances he submits that the impugned order dated 

24.3.95 is liable to be quashed. 

3. 	Opportunity was allowed to the respondents to 

rebut the contentions of the applicant but no proof was 

forthcomming from them to show that there was rest room 

for TTES which was functioning in Lumding station during 

the period from 17.2.91 to 3.10.92 and further that the 

applicant was not paid travelling allowance in the 

periods preceeding and following the above mentioned 

- 	period when he was posted in Lurnding Station. Moreover, 

the applicant cannot be denied the Over time allowance 

on the ground that the rest room for TTEa was available 

in Lunding Station at the relevant time because according 

to the impugned order dated 24.3.95 at Arinexure A/20 

this was not the ground of rejection of Over time allow-

ance recorded therein as reproduced above. It is presumed 

that the reason recorded in their order hadmerged after 

due application of mind of the competent authority to 

the facts under consideration by him. The inugned order 

cannot therefore be thrown away by the respondents 

after the applicant submitted this application before 

the Tribunal. This contention of theirs betrays that the 

respondents are bent upon disallowing the claim of the 

applicant by any means. In the impugned order they had 

disallowed the claim without reasonable ground and 

contrary to facts as they have not disputed the conten-

tion of the applicant that Conductor was not designated 

contd.. 5 
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as Head TTEin the period between 17.2.91, to 3.10.92. 

The rejection of the respondents therefore does not 

carry any weight. In the facts and the circumstances the 

impugned order dated 24.3.96 is therefore, not sustainable 

in law. Accordingly, it is hereby set aside and quashed. 

The respondents are directed to allow the claim of over 

time allowance under consideration to the applicant 

after scrutiny of factual and arithm4tical correctness 

of.. the' claim. Payment of admissible amount shall be 

• 	 completed within 3 months from the date, of receipt of 

this order by any of the respondents. I do not however, 

consider this to be a Lit case for granting interest. 

• 	The application is disposed of as indicated above. 

No order as to costs. 

• 	 ' 	 ' (
GtNE 

ADMINISTRATI  
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IN THE CERAL ADM1NISRFIyTRIJNAL I 	 - 
YwrfBENcJ 	 j 

'2 
(An application under Section 19 of the P ninistrative 

Tribunal Art 1985) 

0. A. No. 	of 1996. 

- 	Shri Rakesh Chandra Chanda : Applicant. 

- Versus 

Union of India & Others 	: Respondents. 
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- DO - 	03.11.91 - 30.11.91 	1O. 34 & 35. 

) 	 12. 	- DO - 	29.12.91 - 25.01.92 P/11. 36 & 37. 

- DO - 09.02.92 - 22.02.92 ?V 1 2. 38 & 39. 

DO - 	08.03.92 - 04.04.92 W13. 40 & 41 0  

	

1519 	- DO - 	31.05.92 - 27.06.92 	14. 42 & 43. 

- DO - 	28,06,92 	25.07.92 ?/15. 44 & 45. 

- DO - 	09.08.92 - 21.08.92 ?V 16 . 46 & 47. 

- 10 	 19.O9.92- 03 • 10 • 92 P'17 	48 & 49. 

DRM(P)s.tetter dated 	03.11.96 - 	?V18 . 	;. 
Hon'ble Tr:jbunals Order dt. 06,04 .94 - 7V19. 

Cont ... 2. 
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Sl.No. 	Particulars of documents Annexure Page No, 
No, 

21, DRM(p)'s Letter No.EB/177(Compu) 1/20. 52. Dated 24.03.96. 

22. Copy of Pay Slip for the month Nov, 0 82 W21. 530 
23. Copy of Pay Slip for the month May. '83 W22. 54 0  
24. Copy of Pay Slip for the month July 1 95 4/23.  
25 0  Copy of Pay Slip for the month Oct. 1 95 /24.  
26. Copy of Pay Slip for the month Nov. 1 95 W25. 57 0  
27. Copy of Pay Slip for the month Dec, 1 95 W26. 58 0  
28. Copy bf Pay $lip for the month Jan, 1 96 1/27, 59 0  
29. Applicant's representation of General W28. 60 to 62. Manager,N.F.RIy.Mw dt. 08.05.95. 

j - - 

•1 

V 	- 	'. 	I 
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p. 	 4 

IN THE CENTRZL ?DMINISTRATIVE TRIBUNAL : GUWAHATI 	L 
• 	 •BCH : GUWAH?I. 

 

ORIGINAL O.A. No. 	of 1996. 

I 	• 

Shri Rakesh Ch, Chanda, Son of Late 

Rajendra Ch. Chanda, resident of 

Lumding. QrS. No.T/30(B) upper Babu 

Patty, Lumding, P.O. Lumding, Dist-

rict — Nogaon,ASSam. Pin 782447. 

%... Applicant. 

— Versus — 

• 	 1. 	The Union of India, represented by, 

General Manager, N.F. Railway, Maligaon, 

Guwahati — 781011. 

2. ' 	The General Manager, N.F. Railway, 

Malign, Guwahi '781011. 

The Divisional Railway Manager(P), 

N.F. Railway, Lumding, Dist Nogaon, 

Assam. Pin -.782447. 

The Sr.Djvjsional Commercial Manager, 

N.F. Railway, Lumding, Dist —. Nogaon, 

AssaM. Pin — 782447 0  

c, 

1. Particulars of orders against which the application 

is ma3e, 

Cont .... 2. 
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Divisional Rlway Maner(P)'S letter No. 

EB/177(Compu) dated 24.03.95(ANNEXUR _144) RJ0) 

2 	Jurisdictjon :-. 

The applicant declares that the subjects 

matter of the application is within the jurisdiction of 

the Hon'ble Tribunal, 

Limitation 

The applicant submits that the application 

is within the period of limitation. 

Fact of the Case :- 

	

4.1. 	That,, the applicant is a citizen of India 

and is entitled to the right and privileges available to 

a citizen of India. 

	

4.2. 	 That, the applicant is a Gre C employee 

of N .F. Railway and is working as Conductor and posted at 

Lurrding under Senior Divisional Commercial Manager, N.F. 

Railway, Lumding(Respondent No.4) and his immediate super-

ior is Chief Travelling Ticket Inspector, Lumding.(c l. T ) UA 

J4.3 	 That, the post of Conductor was re-desig 

\\natei  as Hd,TTE in 1993..94 and has again been designated 

L as Conductor now. 

	

4.4. 	 That, the TTE, Hd.TTE and Conductors are 

,4assified as continuos worker under Hours of Employment 

Rule 1961. 
Cont 9.. 3. 



:3 : 

That, the rostered duty hours of a 

if continuous worker is 48 hours and statutory limit 

to which he can p - to work is 54 hours per week, 

and whenever a continuous worker works beyond the 

rostered hours, he becomes entitled to over time, The 

rate of over time is 1½ times of the rate of pay for 

hours exceeding the restored hours and upto the sta- 

tutory hours and double the rate of pay for period 

beyond the statutory hours If and when worked. 

	

/TTEs

4.64 	 That, tk for the conductor, TTES,Hd. 

 the over time is caIulated on the basis of duty 

performed on fortnightly basis and over time voucher 

Is prepared for 2 fortnIght of bcnt.-period. 

	

4 -0. 	 That, the Travelling Ticket checking 

Staff viz. Travelling Ticket Examiner(in short TTE), 

}1d. Travelling caminer(jn short }d. TT), Conductor 

,,,/are required to perform their duty in running irains 

and are paid Consolidated travelling allowance(j1 short 

CTA) on monthly basis in stead of daily basis travell- 

thg allowance. 

• 4.8 0 	 That, for maintaining the records of 

extra hours a registr is required to be maintained in 

the Office of the authorised Official in terms of Rail-

way servants.(Hours of Employment Rule 1961). Accordingly, 

a register is maintained in the Office of Chief Travell-

ing Ticket Inspector(in Short cTTI) N.F. Railway,Lurning. 

Cont •....4. 
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4.9. 	)'i.-/ Under the existing orders the over 

time Vouchers are to be prepared and submitted by the 

authorised Officials and this is being done in other 

- 	 units like Stations, Loco Shed,, Diesel Sheds etc. How- 

ever, in the Office of the CTTI the over time Voucher 

is prepared by the Concerned employee who claims the 

over time and then submit the same for verification, 

certification and signature of the CT]I and thereafter 

its submission to concerned authority for sanctioned 

and payment. 

• 	4.10'. 	 That, the applicant performed 123 hours 

\/48 minutes duty in the fortnight between 172-91 to 

3/4-3-91 and claimed 19 hours 42 minutes over time. The 

said over time voucherw was certified and signed by the 

CTrI and sent the same to Divisional Railway Manager(P)s 
2 ' 	

OffIce. 

A copy of the said over time voucher is 

annexed herewith as ANNEXLTRE - A/i. 

4.11. 	That, the applicant performed no extra 

hours of duty during the first fortnight of March 1 91 

and did not claim any over time. However, the applicant 

performed 109 hours 19 minutes duty from 17-3.91 to 

- 	 30-3-91 and he claimed for 5 hours 19 minutes over time. 

The Said over time voucher was certified and signed by 

the CTTI and sent to Divisional Railway Manager(P)s 

Office. 

A copy of the said over time voucher is 

annexed herewith as ANNEXURE - 

Cont 
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4.12. 	 Tha', during the period from 31-391 

to 13-491 the applicant performed 114 hours 6 minutes 

duty and claimed over time for 10 hours 6 minutes. In 

the second fortnight from 14/15-4-91 to 27-4-91. The 

applicant performed 119 hours 27 minutes duty and 

claimed over time for 9 hours 27 minutes. The Said over 

2. 	 I 

time voucher was certified and signed by the CrTI and 

submitted to Divisional Railway Manager(P)s Office. 

A copy of the said over time voucher is 

annexed herewith as ANNEXURE - W3. 

4013.' 	 That,' during the period from 28-4-91 to 

2g, f.C1/ 	11/12-5-91 the applicant performed 110 hours 53 minutes 

I 	duty and claimed over time for 6 hours 53 minutes, In 

the second fortnight he did not perform any extra hours 

of duty and did not claim any over time. The over time 

voucher was certified and signed by the CTTI and sub*itted 

to the Divisional Railway Manager(P)'s Office. 

A copy of the said over time voucher is 

annexed herewith as 7INNXURE A/4. 

or-4

4.14. That, from 265-91 to 8-6-91 the applic- 

ant performed 110 hours 28 minutes duty and claimed over 

time for 6 hours 28 minutes. During the next fortnight 

there was no extra hours of duty performed by the applic-

ant and no over time was claimed. The over time voucher 

was aimimed certified and signed by the CTTI and sent to 

Divisional Railway Manager(P)'s Office. 

Cont .... 6, 
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A copy of the said over time voucher Is 

annexed herewith as ANNEXURE - A/S. 

That, there Was no extra hours Of duty 

7- 7j 

performed by the applicant during first period of July 

1 91. However, from 13/14-7-91 to 27-7-91, the applicant 

performed 123 hours duty and claimed over time for 19 

hours. The over time voucher was certified, and signed 

by the CTTI and sent to the Office of the Divisional 

Railway Manager(P)'s Office Lurnding. 

A copy of the said over time voucher is 

annexed herewith as ANNEXL5RE - 

4.16. That, during the period from 28-7-91 to 

10/118-91 the applicant performed 113 hours 52 minutes 

/ duty and claimed over time for 9 hours 52 minutes. Dur- 

thg the period from 12-8-91 to 24-8-91 the aplic ant per- 

formed 134 hours 27 minutes duty and claimed over time 

-/ 
for 30 hours 27 minutes. The said over time vouchers EX 

were certified and signed by the CTTI and sent to Dlvi- 

sional Railway Manager(P) 1 s Office. 

A copy of the said over time voucher is 

anne*ed herewith as ANNEXURE - A/7. 

4.17. 	That, from 25-8-91 to 7-9-91 the appli- 

 cant performed 112 hours 3 minutes duty and claimed over 

time for 8 hours 3 minutes. From 8-9-91 to 21-9-91 the 

applicant performed 134 hours 28 minutes duty and claimed 

)-1 

	

	 over time for 30 hours 28 minutes. The crrI(Respondent 

No.5) certified the same and sent the same to the Office - 

ri 	 - 	 Cont .... 7. 
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of the Divisional Railway Manager(P), Lumding. 

A copy of the said over time voucher 

is annexed herewith as ANNURE - 

• 	 4418. 	That, from 22-9-91 to 5-10-91 the appli 

cant performed 122 houxs55 minutes duty and claimed 

• 	 over time for 18 hours 55 minutes. From 20-10-91 to 

2-11-91 he performed 134 hours 2 minutes duty and 
2O10 	)/ 

claimed over time for 30 hours 2 minutes, The over 

( 	time voucher was certified by Respondent No.5 and su bi - 

mitted to the Respondent No.3 for payment. 

A copy of the over time voucher is 

annexed herewith as ANNLJRE - /98 

4.19. 	That, from 3/4-11-91 to 16-11-91 the 

p1icant performed .106 hours 35 minutes duty 'and claim-

ed over time for 2 hours 35 minutes. From 17-11-91 to 

30-11-91 he performed 134 hours 49 minutes duty and 

claimed over time for 30 hours 4Q minutes, The said 
/ 

over time voucher was certified -by cTTI(Responderit No. ç) 30-u-q 
and Submitted to Divisjonal Railway Manager(P)(Respond_ 

ent No.3). 

A Copy of the said over time voucher is 

annexed herewith as ANNEXURE - PV1O. 

4.20 	 That, from 28-12-91 to 11-1-92 the app1i 
cant performed 119 hours 8 minutes duty anc Claimed 

Cont .,., 8, 
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over time for 15 hours 8 minutes, From 12-1-92 to 

25-1-92-the applicant performed 	116 hours 35 minutes 

duty and claimed over time for 12 hours 35 minutes. 

1,2 The over time voucher was certified by the CTTI and 

sent to the Office of the Respondent No.3 for payment. 

- 	 A copy of the said over time voucher is 

annexed herewith as ANNEXURE -/11, 

4.21. 	That, from 9-2-92 to 22-2-92 the appli- 

cant performed 136 Kours 58 minutes duty and claimed 

over time for 32 hours 58 minutes. The over time you- 

cher was certified by Respondent No.5 and submitted to 

the Office of Respondent No.3. 

A copy of the over time voucher is 

annexed herewith as ANNEXURE - Zy'124 

4.22. 	That, from 8-3-92 to 21-3-92 the appli- 

cant performed 116 hours 16 minutes duty and claimed 

over time for 12 hours 16 minutes, From 22-3-92 to 

4-4-92 he performed 126 hours 48 minutes duty and 

claimed over time for 22 hours 48minutes, The over 

time voucher was certified by the cTTI(Respordent No.5) 

and submitted the Same to the Off ice of Respondent No130 

A copy of the said over time voucher is 

annexed herewith as ANNEXURE -. A/13. 

t 

Cont •... 9. 
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4.23. 	That, from 21,5.92 to 13-6-92 the pli- 

cant performed 113 hours 1 minutes duty and claimed 

over time for 9 hour S 1 minute. From 14-6-92 to 27-6-92 

he performed 139 hours 15 minuteS. The over time u-

cher was certified and signed by respondent No.5 and 

sent to the Office of the respondent No.3. 

A copy of the said over time voucher is 

annexed herewith as ?hNNXURE - A/14. 

	

4.24. 	That, from 28-6-92 to 10-7-92 the applic- 

ant performed 1.19 hours 54 minutes duty and claimed 

over time for 15 hours 54 minutes. From 12.7.92 to 

25-792 he performed 123 hours 19 minutes and claimed 

over time for 19 hours 19 minutes • The over time voucher 

was certified and signed by the CTTI(ReSpondent No.5) 

and forwarded to Divisional Railway .  Manager(P) (Respon 

dent No.3) 

A copy of the said over time voucher is 

annexed herewith as ANNEXURE -. W15. 

	

4.25. 	That, from 9-8-92 to 22-8-92 the applicant 

performed 114 hours 10 minutes duty and claimed over 

time for 10 hours 10 minutes. The over time voucher was 

certified and Signed by the crTI(Respondent No.5) and 

submjtted,the same to Divisional Railway Nanager(P), 

(Respondent No..3) 

A copy of the said over time voucher is 

annexed herewith as ANNWRE - /16. 

Cont •.... 10. 
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4 9 26. 	That, from 19/20-9-92 to 3-10-92 the appli- 

cant performed 114 hours 22 minutes duty and claimed 

over time for 10 hours 22 minuteS. The over time voucher 

was certified by the CTI(Respondent N.5) and Sent to 

the Office of the Divisional: Railway Manaer(P),Lumding. 

The copy of the said over time voucher is 

annexediierewith as ANNEXLTRE 	/17. 

hIL 

	

4.27. 	That, these over time vouchers although 

submitted timely 1and was certified and zeitx signed 

by the CTTI(ReSpondent No.5) and sent to. the Divisional 

Railway Manaer(P)(ReSpondent No.3) for preparation of 

4over time bill and arranging payment, 	were not paid 

a for long time and the applicant made a m number of 

representations to Respondent No.3 and 4 for early pay.-

ment of the same. Ultimately on 3.11.93 the Divisional 

Railway-Mana3er(P), N.F.,, Railway, Lumding(Respondent 

No.3) returned the over time vouchers of the applicant 

to the crrl(Respondent No 4 5) stating that same was not 

allowed by the Sr.DCM/Lumding(Respondent No.4) without 

a5Signiflg any reason. 

A co5y of the said letter dated 3.11.93 is 

annexed herewith as ANNEXURE - A,/18, 

	

4.28. 	That, finding no alternative the applicant 

filed O.A No.37/94 before this Hon'ble Tribunal and this 

HonbleTribunal was kind to dispose of the same by 

order dted 6.4.94 directing the respondents to examine 

( the OrAvouchers of the applicant for the period from 

Cont .... 11. 
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from 17-2-91 to 3-10-92 and to.pass/clear the same if
41 

znd admissible under the rules with intimation to the 

applicant by speaking order. 

A copy of the said order dated 6.4.94 is 

annexed herewith as ANNEXURE ..1V19. 

4.29. 	The applicant was also directed by the af ore- 

mentioned order of the Hon'ble Tribunal to re-submit the 
- - 

OTA vouchers to the Concerned anthority. Accordingly, 

the applicant re-submit OTA vouchers to the Divisional 

Railway Maner(P) on 5.5.94 but inspite of represent-

ation and legal notice the claim for over time was not 

disposed of till Feb. 1995. 

4.30. 	Finding no alternative the applicant filed 

contempt Petition before the Honble Tribunal on 24.3.95, 

when by an order datd_24.3.95, theapplicant was inf or, 
b/ 	3 	 - 

medLthat the applicant is not entitled to OTA as you are 

• 	performing duty of Hd.TTE.as  per' link diram and cord- 

/ 	ingly, 'Consolidated Travelling Allowance ' was paid to 

him like other travelling ticket checking staff s  

A copy of the said letter No.EB/177(Compu) 

dt. 21.3.95 is annexed herewith as NNEXURE4/20. 

4.31. 	That, after receipt of the said letter (Annx. 

No. A/20) the contempt Petition was not pressed by the 
applicant•, 

Cont .... 12. 
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4.320 	'That, there is no provision in the Railway 

' 

	

	of Employment) Rules 1961 for non-.payment 

of over time allowance where consolidated Traelling all- 

owance was paid. In fact the applicant was paid over 

time allowance as Travelling Ticket Checking Staff since 

1982 onwards. Evenin 1995 and 1996 the applicant was 

paid the over time allowances along with consolidated 

Travelling allowances (also called fixed TA). 

Copies of Pay Slip for the month of Nov. 1 82, 

May 1983, July 1 95,Oct. 1 95, Nov. t995, Decem-. 

ber 1995 and January 1996 are annexed herewith 

as ANNEXURE - 1121, A/22 0  A/23, A/24, W25, 

A/26, )/27. 

4.33. 	That,- as the applicant was, paid the over 

time allowance along with consolidated travelling allow- 

ance(also called fixed TA) and as he Was not tow  holding 

,the post of Hd.PrE during the material period. The appli-

cant preferred a representation 	to the General Manager, 

7 	N.F. Railway, Maligaon(Respondent No.2) through proper 

channel on 8.5.95 against the Order of the Divisional 

Railway Manaer(p)'s letter dated 24.3.95, but no reply 

whatso....ever has been received by the applicant as yet. 

A copy of the said representation dated 

8.5.95 is annexed herewith as ANNOWRE /28. 

5 1  Ground for Relief :- 

5.1. 	That, the applicant was denied the over time 

allowance for the period from 17-2-91 to 3-10-92 without 

Cont •.. 13. 
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without any justification. 

	

5.2. 	That, the applicant and other travelling 

Ticket Checking'Staff who are paid consolidated tray-

eliing allowance(fixed -TA) are always paid the over 

time allowance whenever extra hours of duty beyond the 

rosters hours of duty were performed. 

	

5.3. 	That, the applicant claimed the over time 

xhiaJq when he worked, as Conductor and not as Md.TrE. 

	

5,4. 	That, order passed by the Divisional Rail- 

way Man aer (P), 'N .F • Railway, Luinding under No .EB/177 

(Compu) dated 24.3.95.(ANNEXURE -. /20) is illegal,vid 

and without any basis. 

6 • Details of remedies exhausted 

That, the applicant has preferred represent-

ation to the General Maner, N.F. Railway, .Malign 

(Respondent No.2) against the illegal order. 

7. 	 That, the applicant furtherdeclares that 

except O.A.No.37/94 as stated earlier, he has not filed 

any other application or Suit or Writ Petition nor any 

Such application is pending before any other branch of 

the Hon'ble Tribunal or any other Court.. 

8 1  Reljef Sought :- 

On the fts and circumstances, submitted 

above the applicant humbly prays for :- 

Cont ... 14. 
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direction be issued to respond-

ent No. 3 and 4 for production 

all relevant redords including 

• 	 the case file for perusal of the 

Hon'bie Tribunal. 

(b) quashing of the order passed by 

Respondent No.3 under No.EB/177 

• 	 (Compu) dated 1 24.3.95 (JNNExIJRE4V2o) 

* 	 (c)2direction for payment of over time 

allowance for the extra hours of 

work performed by the applicant 

between 17-291 to 3-10-92 in the 

similar manner as his other over 

time vouchers have been passed , A.4 

And for this act of kindness the applicant 

shall every pray. 

N 

9 0  PartIculars of Application fees :- 

Indian Postal Order No. DD/l 524346 

Dated 30.11.95 for X a Sum of R. 50/-

(Rupees Fifty) only is enclosed. 

Cont .... 15. 
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I, Shrj Rakesh Chandra Chanda, Son of Late 

	

• 	 RajendraChandraChanda, aged 54 years, resident of 

Qrs.No. T/30(B), Upper BabU Patty, Luning,P.O. Lumd-

ing,District - Nogn(Assam) Pin - 782447, do hereby 
• 

	

	
verify that the contents of par agrh 4,6,7 and 9 are 

true to my knowledge and the rest are my submission to 

$ the Hon'ble Tribunal. 

• 	 • 

Signature of the applicant, 

Dated : J3 .03.96 

V/ 	Place • 	Lurnding. 
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_ã! No, 2B/177(CODp) 

Dt o  0304.93. 

Hco 

$ub.. OTA Vouch 	for the month irom 

Feb/91 to Sopt/92 of Shri h 0 C 

Chzid, COfldt/i1G, 

OT Vouclierc Of the  aboved flinQl staffIs rotrnod 
• tUe smo not U.cwad by honco09 

O Youccro ro returned horovith to inform tho utaff ccor 

din]y 

DAV 17 (ovontoon) 

0 	'fr uo ho o 

C  

p  

Maon, 	
,....... 

Atttd 

3D, 

J.ti( P)/LO 0  

j 

or 
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? 	
CUJAIIATI BENCH zi$ G1)Wt1I — 

• S7i R.kh C.ricjra Chani 	... 	Petitioner  

Utun or India A Othore 	... 	Reepbndsnt, 

PtSCNr 

r t: HOWSLE JISTICC SH'1 3. HAQt, vrcc CH1RN, 

IlL HOr 1 8U S11 C. L. 	LYIHC, NCM!CR (ADrIN.). 

FeW the Potitioner 	... 	Mr. R. Dutta. 

r 	the Rpdf,nt 	... 	Fir. O.K. Shr, flly.fldv.cats. 

16.4.94. 	Heard learned counsel Mr 
Li 	

behalf of applicant Shri R.C.Charida 

• 	 'h1ef Travelling Tick,t Inspector, 
/ 	.inding. Peru5ed statement of gri... 

tances and'reliefs sght for in this 

•plication. The cletm Is in respect 
, Over. TIe Aflowai:e (OTA. ) vcuchers 

/ 	
I 	t h e period from .17.2.91 to 3,10, 
W. The responde.,ts navereturned the 

vruchers stating that the sanie have 
iut been allowed by enior DcM(LMG). 
1k specific grind/i'ason has been 
slated for disalloi:.rg the OTA 
"cuchers. Also heard learned Railway 
((unsel Mr B.K.Sharn.. 

Upon hearing cciinsel of the 
pLrties and in view cf facts,circum-
stances and claim Ir the casewe 
ccnsider it 5usk anc expedient to 
pass the following cider:- 

	

• 	 The respondents are directed / 

t examine the OTA vo.ichers of tho 
a)1lcnt for the .p.rtod from 17.2, 
9.0 to 3.10.92 and tc bass/clear the 
Stile if actnisslble uri,r the rules 
wh intimation .to th applicant by 

• sp?aklng order. The applicant is 
d:.:ected to.resunit the OTA you-
chrs to the concern1 authority. 

This aPPlicatiol Is disposedof 
with the above order/direction. 

Intimate all collc;erne, , 

Sd!- S. I3QUC 
VICC CHA1RrN 

Sd/-. G.L.SM1.YINt 

A McIIOCA (AOMN) 

	

'. No. A 1.6 	 Data 

. 1 	Capy for inf.ration I nocaaeary action to s 

	

ft Dutta1 (e 	
Shri R.1.eh Ch. (.nda, s/u. L.t. R.j.n:'a Ch. Chanda, Qr.. No. T/30(), 

qU 	
pII Balou Patty, LundlnQ, P.O. Lumding, Dit, Nagaon, Aa,am, Pjn-782647. 

The Ganiral M.n*ç sr N.F. Railway, Mali ian Cuwah.ti-1 1. 

The Divialonal R,ilwuy Managar (P), N.F. Cajiway, Lirding, P.O. Lumdjng, 
Aaaao, Pin — 7821 47. 

The S.niar Oiviaenal C.om.rci.l N.n.ga, NJ. Railway, Luing, 
• 	 P.O. Ltding, Diet. Pgen, Ae..'u, Pin •- 782 447. 

• 	 (s) The Chi.f Travel)Jnq Tiekat Xnspector, •,1. Railway, Lumding, P.O. Luading, 
• 	 jut. *.gasn, Asum, Pin — 782 447. 

. H. Dutt., Ad,*c,te, Caut.ti High Cont, Ctahat1. 

• 	 (7) ' r. S.K. Shsrr., Rly. Advucats, C,A.T., (,u.hnti bench, Cuwehuti. 
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No.EBj177(Cornpu) 

1. 

DflM(P)'s off ico 
Lumd Ing datod 24_3_95 

IC 
Sri Rakosh Ch. Chanda, 
Hd.TTE/Lumding, 
14ro2_cL'kI4fl1dtfllL, 

H 	 the 
Sub: - 

	

	 OTA ye c her s for/per lod 
from 17-2-91 to 3-1o92. 

I 

In terms of the direction Issued, by the 
ffon'blo Contral Administrative Trlbunal,Guwahatl. in 
O.A.No.37 of 94 in t4 its judgornont dated 6-494, 

• 	tho OT A vouchor n for the per lcd from 17-2 91 to 
has been examined and it is Xoundthat you 

."A"Consolidated tr ~ve ~ lling Allowanco" wan paid to you 
through your salary bill like other Travelling 
Ticket checking staff of the dlvislon. ,/ 

This is for your information please. 

• 	 . 	
I 	 for Divn1 , F1y.Managor (p) 

t " 	 N. F. R ly. , Lumd Ing, 

a\J 	Copy to:- 

The Elon'b]e A{ogistrar, 
Central jdministrat ivo Tr lbunul,Ouwahat 1-5, 
for information ploaso, 

Vrj k{asamoy Dutta,Advocato, 
: 	 Jona Vil1,14ambiri 

IA 	 near St.k4ary's Convent, 
Maligaon,Guwahati_7F31011, 

I'! 
R. 	

ol d. 
	 This is in reference to his lottor 

dated 28-12..94. 

for Divnl,Rly.Managor (L') 
N. F.P.ly. ,Lunxling. 

-t 
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qo-ny  

&onerai. ianager, 
L. P. i(ai1;ay 2 Maligaon, 

RQ1 L 

(Through Proper Channel) 

Sub: 	Q vQuchors for the r,ortq 
to Q$1p2 

Refi 	L)1U4(p) U.F.Rai].way Lwncling latter 
li.J_i72(c.cmpu 

I have tho honour to state the few 

lirs for your kind consideration and necessary 

orders. 

That Sir, as a conductor I perford 

duty and duo to rosthrod position as well as lato 

running of the trains over tim allowance bocazuo duo 

to ma as I performed duty more than the poser ibod 

hours in terms of the RLtilway 3orvant(Iours Employment) 

Rule 1931. I submit tad 0Th jurnal for the per lod from 

170291 to c3.10-92 for pymont. 

That, the CTTI/Lumding certified having 

done the extra hours of duty for which I claimed OT 

alloanco and forwardod OT vouchers to Sr.I)C14/Luniding 

or payment. 

That, the Sr.)CN/Luxnd1ng iriithout any 

ordoKs returned the papers to the CTTI and the CTTI 

roturii the OT jurnals to me. All efforts to got the 

Contd,/..._p2 

t(j j7 



0,T.Bili pasod die not result i.n .ariy response 

u].tirnatoly I move the aon'blo Contra]. Administrative 

tribunal for rodrossal of my grievances. The tlon'blo 

Central AdministrativoTribUflal on 6-4..94.was pleased 

to direct that the rinpôndonts are, to pass/clear the 

CT vouchers of mine with speaking orders. - 

That, according to the direction of 

the Hon'blo Central Administrative Tribunal,Guwahati, 

I rcsubnittod the OT journals through the CTTI/Lumding 
o 

on 5-5.94. 

That, no action was taken for one year 

by the DRN(P) and ultimately on 24..395 after about a 

,.yoai the LsRM(P) has informed that I am not ontitlod to 
'I 

J 0Th as I performed duty as head TTE as per link digram 

and was paid Consolidated Travelling Allowance. 

That Sir, the above argument is not 

clear tome as I performed duty as Conductor and not 

11 ffdTTE_and as a conductor I have been paid OTA earlier 
II 

/7 more than one occassions. Besides under the Railway 

Sorvant(Hourg Employment) Bulo,1961 there is no prow 

vision to deny OTA to a Staff governing under the 

hours and Employment llulo,1961 to any staff who is 

working in the link diagram and given consolidated 

TA. 1ridontly I amy also montiord that the Driver ?  

Gurard etc. who also work in link digraxn and gin 

running allowance and are given 0Th. 

, f .  

(4U 

(/dvcat) 
uwat0t781011  

C ontd • /.--'-p3 
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In tho bacic ground of what has bc 
ztatod abovo I wot]d

Your  kind 	 ho ur to  bo to js 	
nOcOssary instructj0 for paynlont 

of ovor time a11ow0 for tho poriod 
whg11 have porforr oxtra 

duty for which act of khdnoss I shQj romajr,
over graatfj to You, 

With rog.5 

Lç 	

Yours faithfLlli, 

(bhrjRakes"Lç 	

d.TTEiLaj,* Chanda) 

•1 

H 

:. 	••. 
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BE'ORE THE CE1THAL ADNINISTRATIVE ml BUNAL. 
' 

GUWAHATI BENcH. 	
0 

r: 'P 

IN THE MATTHR OP 

O.A. No. 48 of 1996 

Shri R.G. Chanda 

Vs. 

Union of India & Ors. 

mm 

Applicant.. 

S.. Resporid'ents, 

I N THP3 MAT Ti OP : - 

WrittOn atatcints for and on 

behalf of the respondents. 

The anawoz!ing respondents beg to state as 	:- 

1. 	 That the answoring respondents have gone through 

a copy of the application filed by the applicant and have 

understood the contents thereof. 

2 • 	That save and eoept the statoonts which arc 

specifically ndiittod hO-i-bløw, other atatonerits made 

in the nprplioitiofl are categorically denied. Purthor, the 

statements whici are not horne on records arc ilao denied. 

3. That with regard to the Stitots made in 
paragraphs 4.1 to 4.28 of the applicatjo, 	-4e the answering 

Contd. . . .2 



rOSpOfldOflt$ do not admit anything oontrary to relovent 	p. 

records of the ease. 

4• 	That with regard to the statements made in 

paragraph 4.29 of the application, it is etritod that 0TA '  

was not allowed by Sr. Divisional Commercial Manager consi-

doring the fact that from 17.2.91 to 3.10.92, TT's Rest 

Room was available at Lunding Station. Accordingly, there 

is no qiostion of payment of 0.T.A. (over time allowance). 

5. 	That with regard to the statonts made in 

Paragrah8 4.30 and 4,31 of the application, the answering 

respondents do not admit anything contrary to relevant 

records of the case, 

\ 60 	 That with regard to the statements made in 

paroaph 4.32 of the application, the answering rospondonts 

dony the Oontontio8 made by the applioant in this regard. 

As per Additional Gcnorl Managor/Miligon 'a Note No. AGM/ 

EO/ECon/34 dtd 27.7.84 9  the question of payment of OTA 

to TTEs should not arise. Any overtime paid to TTEa shcyu].d 

be recovered. Suitable rest rooms may be  provided at 
' p 	

originating station for TTEe to cope with lato running of 

tr8Ja8. The answering -respondents crave leave of the Hon'blo 

Trjtiva1 to Pxduco copy of tho aforesaid order dtcl 27.7.84 

at the time of hearing of the instant case, 

Howqvor, the over time allowances  were paid to 

Xx the appliont along with oonsoljdatod travelling allowances 

(OTA) in tine of non-availability of Rest Room at originating 

Gontd, • 
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station and abnormal Lito running of train duo to gauge ' 

COflVO sion work at Lunding Division. 

7. 	That with regard to the 8tatex)nts mnde in 

paragraph 4. 33 of the application, the answering respor1onts 

do not admit anything contrary to relevant records of the 

case. 

60 	That with røgard to the statements made in 

Paragraph 5.1 of the application, it is stated that Z 

normally TTEe arc not paid over time allowance as they work 

in accordance with link diain and they attend the railway 

Stition as per tine table. In case of Lite running of 

train they are supposoLto take rest in rest room ivailablo 

it originating station. In that ntoria1 period, Rest Room 

for TTBs was available at liunding_Stition, Morose, none 
V 

of the Me of his batch has/had claimed/paid over time 

il1wio 	oza_17.2.91 to 3.10.92 substantiating the facS - 

that they too rest in the Rest Room in the event of late 

running of train. So the queation of allowing 0Th to the 

applicant does not arise. 

9. 	That with regard to the StMtOMOnts made in pra 
graphs 52 to 	of the appijoation, the answering respondet 

do not admit anything contrary to relevant records of the 

case. It is also atitod that in time of oxigonoy on abnormal 

delay in t rain rening whi cli is beyond 00 ntro 1, some time 

OTAjs Pd only in thoee originntinga ion whore auitab]e 

rest roolais not aviilablo, 

Ctd. . . . .4 
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10. 	That the answering respondents submit that the 

instant application is not maintainable being barred by 

limitation. The application is also bad for non-joinder of 

necessary parties. There is also no cause of action to 

prefer the instant O.A. 	 - 

31. 	That under the facts and ciroustaes stated 

above, the instant application is not maintainable and 

liable to be dismissed with cost. 

yE R I F 10 AT 1.0 N 

aged about 4 C 

years, by occupation Railway Service, working as Deputy 

Chief Personnel Officer of the Northeast Frontier Railway 

a&iinist ration, do hereby solemnly affixti and state that 

the statements made in paragraphs 1 and 2 are true to my  
knowledge, those made in paragraphs 3 to 9 are true to my 

information being matters of records of the case which 

I believe to be true and the rest are my humble submission 
before this Hon'ble Tribuai. 

/ DIVIS IONAL YERSoML OFFICER 
N0HkAST FXNTIER R&ILWAY  
LUMDING 
FOR & ON BHALP OF 
UNION OP INDIJ. 

/ 	Lf 	1e 	'T1 

To 	i'ifi 

	

Dh'is!onal Prsoi nel ( f 	. 

L P. Riivay, Lumdin. 



/ ...i\THE CENTRAL ADMINISTRATIVE ThIBUNAI 
/ 	'\ IUWARATI BENCH : GAHAI 

:. 	 IN 	' MATTER OF : 
/ 

O.K. No. 48 pf 1996. 

Shri 

• 

R.C,,Chanda : Applicant. 

/ - 	— Var sus -. 
/ 

Union of India & Others : Respondents', 

— AND 

- ]f THE MATTER OF : 

4 rejoinder to the application in ros1te 

to the written statemext submitted by the 

respondents. - 

ThG applicant begs to submit as under :- 

1. 	That, the applicant has gone through the copy of • 	
4 

written statement and understood the contents thereof. 

. 	
(\ 	

2 0 	That, the applicant denies the correc.tnoss of 

tip 	
'L9" para4 of the written Statement. There were no rest room 

(\ 	 provided for TTE's dtirthg the. period from 17.02.91 to 

03.10.92. A rest room for the TTE's were provided earlier 

long back but it Was closed prior to 1990 duo to shortage 
'VI 

of care Taker, linen and utensils. 	 * 

A copy of the Certificate issued by 

the Station Superintendent, N.F. Rail-

way,' Lumding dt. 10.03.97 is enclosed 

herewith as ANNEXTJRE — A129. 

a 	
3. 	That, the. applicant does not admit the correct- 

flOSS of the Statement made in para 6 of the written. Statement 

in respect of note issued by Additional General Manager as 

4. 	
Cont ... 20 



: 	2 	• 

• the said note has been produced along with the written 

Statement as is required to be done under the rules. The 

applicant fur thor submit that the Additional General 

Manager has no authority under the Indian RailwayAct or. 

the Indian Railway Establishment Code to frame or chango 

rules. The applicant also reiterate that he was paid over  

k 	time allowances both earlier to,during'and after gauge 
and 

t•' .'. - 	convGrsjon work'overi on December 1990. 

A copy of the Pay Bill for the month 

of December 1990 is annexed herewith 

as ABNEXtTRE A/30, 	
.4 

4 0 	That, the applicant denies the correctness of 

the 'Statement made in para 8 of the written Statement as 

there were no rest room available during the period. I 

The Applicant also submitsthat payment of' over time a1low 

anco is rlated to hos ofjuty and had no relation to' 

provision of rest room, 

VERIFICATION : 

I, Shx i Rakosh Chanda Chanda, Son of Late 

R.C. Chanda, aged about .55 years, rosidnt of rs.No.T/30 

(B), Upper Babu patty, Lumding, District_Nowgaon(As8am) 

do horoby verify that the contents of paras 2 to •4 are 

true to my knowledge which I believe. to be true, 	• 

Signature of the Applicant, 

Date 	: 12.03,97, . 	. 	. 	 . 

Place $ Guwahati. 
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